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~ The Hon'ble Shri Justice M.S.Deshpande, Vice-Chaimman,
L

The ion'ble Shri M.Y.Priolkar, Member(Aa).

1L, hether Renorters of locel opapers way b2 allowed to s=ze *?b4
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2, To be referred to the Henorter or not ? :

9, shether their Lordships ~ish in see the fair cooy of ok
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4, .hether it needs to be circulated to other Berches of
the Tribunol 7
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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL,
BOMEBAY BENCH, BOMBAY,

Original Apnlication No0.655/92,

Shri Abdul FKhan Farid Mulla. " .+... Applicant,
V/s.
Union of India & Ors. . «+» Respondents,

Coram: Hon'ble Shr@}Juéﬁicg M,é.beshpande, V ice-Chairman,
Hon'ble Shri M.Y.Priclkar, Member(a).

Appearpncesi-

Applicant by Shri S.P.Kulkarni,
Respondents by Shri V.M. Bendre.
Oral Judqment:—” .
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JPer Shri M.siDeshpande, Vice-Chairmani Dated: 12.4.1993.

fTHéard the counsely for the parties. The
counsel for the applicant files rejoinder. The&e were
11 items of mis-appropriation, falsificatlon and forgery
and for two out of those 11, 2 departmental proceedings
were initiated and the applicght was removed from
service w.e.f. i6.7.1979. There were no appealf
for these orders.z the other nine items, the applicant
faced trial before the Criminal Court and he wmuk8 was
vauitteda%Fter his acquittal by the Criminal Court, thé
applicant applied for review to the Disciplinary Authority
andthe Disciplinary Authority found by the order dt.
26.7.1991 that xk= since the items before the Criminal
Court were different from those for which he came to be
removed, the review application .could ﬁot ke granted.

We find that the Reviewing authority was fully justified

in the view taken. There is no merit in the appl ication.

 The application is dismissed. With regagd to the submission

that the suspension period has not been regularised

for 010002-

e



because suspension was in respect of a criminal charge
and not fon departmental ingquiry also we see no merit?
in view of the order of the removal passed in the year

1979.
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MEMBER(A) V ICE-CHA IRMAN



